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1, The Paetmaster,

Suryapet Head PLEt Office,
Suryapet, Nalgenda Dist+,

|

2. The Supdt. ef P@st Of fices,
Suryapet Diviqicn, Suryapet.

|
Counsel for the aﬁ@licgnt

Ceunsel for the respendents
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- 0sA.744/95. Dt, of Decisien : 12-3-98,
M,Cﬁanérasekhar .. Applicant.

es Re sp'ondent Se

Mr.S.Ramakrishna Rae

Mr.N,V.Raghava Reddy, Addl, CGSC,

MEMBER (ADMN.,)

THE HON'BLE SHRI B.S,JAT PARAMESHWAR : MEMBER (JUDL.)
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ORAL ORDER (PER HJN.SHRI B.S.JAI PARAMESHWAR : MEMBER {(JUDL.)

Hezrd MF,S;Ramakrishna Rae, learned ceunsel fer the

applicant and Mr.N,V,Raghava Reddy, learned counsel for the
respendents, : .

2. The app#@cant while werking as Estra Departmental

Stamp Vender at Sﬂryapet Head pest effice was served with charge-
memne alleéing ever writting en the registef?érticleg In the

mean whiiq the apﬁlicant filed this OA challenging the mharge meme.

3. On 29-06-95 this Tribunal pacssed an interim order directing

the respendents nlt te pass any final_@rder eqkhe basis ef the

1
enquiry if it is geing te be cenducted ir pUrsuance of the charge

mem‘ dated 1-5-95{

4. New it is submitted that the enquiry has been cempleted
‘and the enquiry-oﬁﬁicer?’has submittgd his repert, A cepy ef the
enquiry officerﬁ‘ifepert has been furnished te the appliqant.

S. . The reépqndents are te pass the final erder, In view
ef‘thé interim erder they have net passed the final erder.‘

6. . The learned ceunsel for the respendents submit that the

bg, ted
- respendents may xuﬁp permit,te pass the final erder.urg The

learged ceunee] fer the applicant submits that he is challenging

. ok
~ the charge sheet the 0A may be c0nsidereq~fu11 length., Hewever,

we feel that at this stage it is net necessary te consider this 0&

unless it is decid%d to punish the applicant. The applicant has
J

been given the'copﬁ of the enquiry efficers’ repcrt, He is at
i .
liberty te submit i recly te that if he se desires, th? within

a peried ef fertnight froem te-day, If such a reply is received
Iz - AL
within a—stipulated‘period the resp@ndentsift liberty te pass

final erder en the| basis ef the enquiry repert and alse based te
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‘ {,

the explanétien g%Ven bylthe applicant en the eaquiry repert.
Heﬁever, it is ma%? i clear if any punishment impesed on the
applicant that will ceme inte ferce enly fertnight after the
recgipt of the cepy e¢f the punishment erder by the applicant,
This will safé-guqbd the interest of the applicant if he se

desires te challenge thet final crder.
'I

7. With the abeve directien, the 0OA is dispesed of,

Ne cests, ]
ﬂﬁ P2
(B.S. JAI—«P AMESHWAR) (R. RANGARAJAN)
¢ MBER(JUI.‘L ) MEMBER (ADMN. )
a€ |
\2. 2 |

Dated : The 12th Marchp 1998,

Tbiotated in the OpenCeurt) %m
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Copy toi-

1. The Pgstmastsr, Suryapet Head Fost Office, Suryapst, Nalgonda,
72, The Supdf, of Post Offices, Suryapst Division, Suryapet,

3. One copy to Mr, S,Ramékrishna Rao, Advocate, CAT., Hyd.

4. One copy to Mr. N,VjRaghava Reddy, Addl,CGSC., CAT., Hyd.

5. One mopy to 3537 M{3), CAT., Hyd. ‘ ’

6. 9ne copy to 2,R.(A), CAT., Hyd.

7« One

duplicate copy.
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